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Separate paging is given to this Part in order that it may
be filed as a separate compilation.

PART 1V

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulafions made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 26th July, 1977 is hereby published for general information.

§. L. TALATI,
Secretary to the Government of Gujarat.
Legal Department.

GUJARAT ACT NO. 10 OF 1977.

(First published, after having received the assent of the President in the
“Gujarat Government Guazetfe” on the 28th July, 1977).

An Act further to amend the Motor Vehicles Act, 1939 in its application to the
State of Gujarat,

- It is hereby enacted in the Twenty-eighth Year of the Republic of India as
follows :—

1. This Act may be called tho Motor Vohicles (Gujarat Amendment) Act, gy 4y
1977.

IV of 2. In the Sixth Schedule to the Motor Vehicles Aot, 1933 (In its application smendment
1939 4o the State of Gujarat), in the second column, for the groups of Ietters “GJ, of Bixth
QT” the groups of letters “GJ, GT, GR” shall be substituted. E?h:g:l v
. 011039,
G8 :
IV-Extra-19



Repeal of
Guj. Ord,
No. 2 of
1977,

a9 GUJ. GOVT. GAZ, EX.,"JULY 28, 1077/SRAVANA 6, 1899 [PaeT IV

3. The™ Motor Vehicles (Gujarat Amendment) Ordinance, 1977 is hereby G:S-.
repealed and the provisions of section 7 of the Bombay General Clauses Act, go' e
1904 shall apply to such repeal as if that Ordinsnce were an enactment. of "

1977 .

Bom
Iof
1904,
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PART 1Y

Acts of the Gujarat Legislature and Ordinance promulgated and
Regulations made by the Govemor.

The following Act of the Gujarat Legislature having been assentd to by the
President on the 9th March, 1978 3s hereby published for general information,

N. C. BUCH,
Joint Secictary to the Goverument of Gujarat,
Legal Department.,

GUJARAT ACT No. 19 OF 1978.

(First published after having reeived the assent of the Presidentin the Guja-
rat Government Glazette” on the 18th March, 1978.)
An Act

further to amend the Motor Vehicles Act, 1939 in 1ts application
to the State of Gujarat.

Ti is herehy enacted in the T'wenty-eighth Year of the Republic of Indis as
follows:

1. This Act may be ealled the Motor Vchicles (Gujarat Amendmert)
Act, 1973,

IV of 2. TInthe Motor Vchicles Act, 1939, in its application to the State of Guja-
1049,  rat, after section 112, the following section shall be ingerted, namely -

77
IV-Extra-23 ..

Short title,

Ineertion of
new gect fon
1124 in 1V
of 1939,




Compounding
of offences
under geotion
112.

78

A : “ Vo
' \di,,-‘fg:ly Y g el L U

GUJ, GOVT. GAZ, EX,, MARCH 18, 1078/PHALGUNA 27, 1889 {Papr IV

“112A. (I) Subject tosuch conditionsasmay be prescribed, the Regional
Transport Officer or the Assistant Regional Transport Officer specially autho-
rised in this behalf by the Regional Transport Officer may, eihex before or
after the institution of proceedings for an offence under section 112, permitany
person charged withsuch offence to compound the offence on payment of such
sum not exceeding seventy five per cent of the maximum penalty provided in
seetion 112, as the Regional Transport Officer or, as the case may be, the
Asgistant Regional Transport Officer may determine,

(@} On payment of such sum as may be deermined by the Regional
Transport Officer or, as the case may be, the Assibant Regional Transport
Officer under sub-section (1) no further proceeding shall be taken zgainst the
person in respect of the same offence,

Ezplanation~—In this section, Regional Transport Officcr” and ““Assistant

Regional Transport Officer”” mean the officers appointed as such by the Stac
CGlovernment,”,
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